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F. No. 9-1/2001/NCTE (Admn.)
National Council for Teacher Education'
C-2/10 Safdarjung Development Area

New Delhi - 110 016

••

New Delhi; d13tedSthJuly; 2001

No. F.9-1/2001 I NCTE -In exercise of the powers conferred under clause (f) and (g)
of sub-section (2) of the Section 32 read with Section 14 and 15 of the NCTE Act,1993
(No. T3, 1993)1 and further read with Rule 7(4) ofthe NCTE Rules) 1997 the National
CounCil for Teacher Education hereby makes the National Council :for.Teacher
Education (consideration of No Objection Certificate) (Amendment) Regulations,2001
to amend / further amend the notifications mentioned below.:-

The National Council for Teacher Education (norms and conditions for grant of
recognition of teacher education programme in Physical Education - 'C.P;Edt

B.P.Ed and M.P.Ed) Regulations, 1998..

The National Council' for TeC?cher Education (norms and conditions for
recognition of M.Ed face to face and M.Ed through distance. education)

Regulations, 1998.

(i)
The National Council for Teacher Education (application for recognition) manner
for submission, the determination of condition for. recognition oflnstiiutloris arid
.permission to start new course or training) Regulationst 1995.

(ii) The National Council tor Teacher Education (determination of conditions for
. recognitio[1 of institutions offering or intending to offer through correspondence
educa'tion or distance education including open distance education or any mode
.other than face to face instruction for any course leading to a.Ed degree or its
equivalent and permission to start any new course or training) Regulations 1996 .••

(iii)

"

(iv)

(v) The National Council for Teacher Education (norms and conditions for
recognition of Bachelor of Elementary Education - B.EI.Ed) Regulations, 1998.

These Regulations may be called the National Council' for Teacher Education
(consideration of No Objection Certificate) (Amendment) Regulations, 2001.

oil. The following additions are made in the above mentioned Regulations. to the extent
..• indicated against each ofthem :-
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5
After para 5(f)the
following shall be
added :-

Addition'made

Every(e)
institution
intending rO offer a ' '(g) The ':State
course or' trainirig ,Governrn'eht shall
inteather ,rnakeavailable,' to
education ~but,was; 'the 'concerned
not, functiohirig'R'egibhal"
immediateW"before "C6hirnittee ' of
1ih August, 1995, NCTE, its views /
shall, ' sUbmit '::.re'cOthhieridations
applicatiOri~ 'for, :Whi'cn:,:'Will be <j,

recogniti'oh,'witn:';a';cotlsidete6 by the
no objeCtion Regional
certificate from:,lhe::'Cbmmitfe'E3" while ;-
State 'of"; Union';' takjh~';:~a;,;decision
Territory in 'wHithon')the application
the institution:' is for recognition,
located, ' I

(h) if NOC of the
(f) Application for State Government
permission' to start :is':' received after
new course or the' \<Iast date
training and I or ',to 'prescriqed" for
increase intake by I receipt ,of
:ec~gn.ised " applications, it will
InstItutIons under be considered for
Regulation ,4 processing' the
above shall' 0 be applications for the
submitted to the next "academic
Regional session.
Committee
concerned with no (i) If durihg the
objection ," pendency 'of the
certificate from the, '.application' for
State or union, recognition, the
Territory; iriwhith' ~State;':'Government
the institutIon ~i~'"withdraws I cancels
located. the NOC, further

consideration of

SL Gazette Notification No, Regulations --rEXistir~g"p" ,r,o'V,-,i,Sion
No & Date, Order No, &

Date
1 2 3 4

1. 8, 24.2.96 / 28-11/95 The National Para 5 (e) & (f)
NCTE dated 29.12.95 Council for

Teacher Education
(application for
recognition,
manner for
submission, the
determination of
condition for
recognition of
institutions and
permission' fa start'
new ,cou.r'se or
trair)i1ig)
Regulations, 1995.
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the application will
be stopped
forthwith.

(j) Ifrecognition is
. refused, .. the NOC
issuedby.the State
Government. would
'bedeemedtohave
lapsed.

(k) Requirement of
NOC snail not
<:1pply to
Government
.Institutions ..
After para 6 (f)' the
following shall be
added :-Every

(h), if NOC of the
State Government
is 'received ,after
the . last aate

(f) AppliCation for .prescribed for
permission to receipt of
increase in intake applications, it will
by recognised' ..be 'con'sidered: for
institutions under. ,'processing .' ,[.the
Sub Re ulation 'b '..~a Iicationsfor'the

Para 6 (e) and.(f)

(e)
. institution
intending to offer a (g) The St9te
course or training Government shaH
in . teacher make available to
education but was the concerned
not functioning Regional
immediately before:' Committee C:
1ih August, 1995;. ;NCTE;:iits~/;views I
shall ..' submit •recorA'fueRd~tions
application '-". for which,,',:~~~~;i1I:'~',b;;. !

recognition with a consid~r~d\Dy 'the I
no ,,' objection Regional ..... I

.certificate' from Co~mitt~e .~,h.j'e
the respective taking a deCISIon'
State Government' on . the :application
or Union Territory for recognition.,
Cldministration in
which, the
institution is
located.

14, 5.4.97, 28-9/96 The National
NCTE da ed 6.2.1997 Council for

Teacher Education
(determination of

.• conditions for
recognition of
institutions offering
or intending to
offer through
correspondence
education or
distance education
including '.' .open
distance education.
or any mode other
than face to face
instruction for any
course leading to
REd degree or its
equivalent and
permission to start
any new course or
training)
Regulations 1996.

2.

5-189 GInOOl

f}dftJ~' ' .....

~l/Ltl
'\ m<:fCfJ ~ (ffi'TRA)

'Jl <c1 ~)f{ }~ ~r.),{FJ

t ~,C1l~, fuwfr-54
I

t
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(i) If during the
pendency of the
application for
recognition, . the
State Government
withdraws I cancels. .

the. NOC, further
consi'deratlon .. , of
the application will
be stopped
forthwith,

.... '.' _ ..

of Regulation' 5:' next ' " aCademic
above shall be session,
submitted to the
Regional
Committee
concerned with no
objection
certificate' from the
State or union
Territory iri which
the ,institution is
located.

U) If recognition is
refused, 'the'NOC

.. .. ::-.~'.. . ". ~". '.
issLJe;'~tbY)De;St,ate
Govs'rnm'ehtwould
be' deemed to have

•• lapsed.
~
I

,

i
~I

I
I
I

(k) Requirement of
NOC shall not
apply to
Government
Institutions ..
After para 6'(f) the
following shall be
added :-

Para 6 (e) and (f}28- The National
dated Council for

Teacher Education . (e) Every
(norms and institution
conditions . for' intending to offer a (g) The. State
recognition of course or training Government shall
M.Ed face to face in teacher make available to
and M.Ed through education bl:Jtwas the °concerned
distance not functioning Regional
education) immediately before .. Committee of
Regulations, 1998. 1yth August, 1995, NCTE its views I

shall submit recommendations
application . for which 'will.. .be '
recognitio'n"With a considered ~:by',the.
'No Objection Regional
CertifiCate' from Committee. 'while
the respective taking a', decision
State Government on the ~pplication
or Union Territ~ry forrecognition.' .'

/7,13.2.99
2/98/NCTE
29.12.98

3.
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administration in
'.

which the
institution is
located.

(h) if NOC of the
State Government
is received after
the last date

(f) Applicati!Jn for prescribed for
permission to receipt of
increase intake by applications, it will
recognised be considereq for
institutions under /processing the
Sub Regulation (b) applications for the
of Regulation 5 next academic
above shall be ses,~ion. . .

.submitted to the
Regional (i) If during 'the
Committee pendency ofth~
concerned with application . for
'No Objection. recognition,the
Certificate'. from. State. Government
the State or union withdraws! cancels
Territory in which the NOC, further
the institution is consideration of
located. the application will

be stopped
forthwith.

U) If recognition is
refused, the NOC
issued by the Slate
Government would
be deemed to have

, !apsed.,

'4, 12, 20.3.99, 28-3/98- The National
99/NCTE dated Council for
29.12. 98 Teacher Education

(norms and
conditions for
grant of
recognition of.
teacher. education

Para 6 (e) and (f)

(e) Every
institution
intending to offer a
course or training
in teacher
education but was

(k) Requirement of
NOC ,shall not
apply to
Government
Institutions.
After para 6 (f), the
following . shall': be
added :-

(g) The State
Government'. shall
make available to
the. ' cOllC'erned

tJ#frP ,

,-q,~~t/l
-1 m -;r:IXqiP, ~f7DTtr..-] n."i7'T
Ifrfcl"(1C1r~, ~-54

;

L
I'

I
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(i) If during the
pendency of the
application' '. 'for

. recognition', the
State Government
withdraws I cancels
the NOC; further
consideration of

.the application will
be stopped
forthwith,

programme in
Physical Education
- C.P.Ed, B.P.Ed
and M.P.Ed)
Regulations, 1998

not functioning
immediateJy before
1ih August, 1995,
shall submit
application for
recognition, with a
'No Objection
Certificate' from
the respective
State Government
or Union Territory
administration in
which the
institution is
located.

(f) Application for
permission to
increase In intake
by recognised
institutions under
Sub R.egu)ation (b)
of Regulation 5
above shall be
submitted to the
Regional
Committee
concerned with
'No Objection
Certificate' from
the. State or union
Territory in which
the institution is
located.

Regional
Committee of
NCTE its Views I
recommendations
which will be
considered by the
Regional
Committee while
taking a decision
on the application
for recognition.

.(h) if NOC of the
State Government
IS received,. after
the last- -date
prescribed '. ,for
receipt of
applications, it will
be. considered for I
processing 'the
applications for the
.next academic
session. I

~

-.' .
• • ~- •• 'P

.'

. . ~.. ,"".

U) If recognition is
refused; tbe ..,NOC
issLi'ed by the, 'State',
GovernmenV,;Would
be deemed' tbj:h~3Ve
lapsed;

I

I
i

~I
(k) Requirement of
NOC shall' not

~~

~~/lt ;,
~ f.-i4?',p ~1 L

~.'«1~bn, }JCfJ~ .f~'liP1
{Bfm;j ~-I, ~-54
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j

i-
f

f

toapply
Government
Institutions.
After para 6 (f) the
following shall be
added:- '

(h) if NOC of the
State Government
is received after
the last date
prescribed for
receipt. of
applications, it will
be considered for
processing the
applications for the
next academic
session ..

Every

Para 6 (e) and(f)

(f) Applicationfor
permission to
increase in intake
by recognised
institutions under
Sub Regulation (b)
of Regulation 5
above .shall. be
submitted to the
Regional (i) If during the
Committee pendency of the
concerned with application for
'No Objection recognition, the
Certificate!,i .fnl'mr "State\i.:-Goveniment
the Stats\or: tmiom :withdraW5',j,cance'Js.
Territory in which' 'the"," NOe," funher
the institution is consideration of
located. 'the apprication :will

be sto ed

(e)
institution
intendingto offer a (g) The' State
course or training Government shall
inteachermak€ available to
education. but was .the concerned

- not functioning~)Hegional
immediately,before: Committee- , of
'17'h August; 19'9S/, :NCTEJts,views J
shall submit recommendations
application,:i. " fdfi'wnich-},;!"will,:,"be
recognition: with a '.:consideredby the
'No Objectiort '1R'egiqoak.
Certificate~ from,.;Ccfmmittes', while
the respective. taking a decision
State Government' on the application

-or Union Territory' for recognition.
administration in

-which the
institution is
located.

28-4/98- The National
dated Council for

Teacher Education
(norms and
conditions for
recognition of
Bachelor of
Elementary
Education
~.EI.Ed)
Regulations, 1998

12, 20.3.99,
99/NCTE 1
29.12.98

5
;

t

'f
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'J

forthwith,

U) If recognition is
refused,.;!the.~Not ~..•
issuedbyth~. State
Governmeht .would
be deemed to have
lapsed.

(k) Requirement of
NOC shall not
apply. . to
Government
Institutions.

These amendments shall come into force with immediate effect.

. (S.K.RAY)
MEMBER SECRETARY


	00000001
	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020

